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I, the Chairman of the Committee on Private Members' Bills and Rf!IOlutiona. 
having been authorised by 1M Committee, present on their behalf this tMir Twenty-
first Report. 

2. The C.ommiuee met on the 27th Februar}', 1968, for-

(I) Classification and allocation of time r(l\' diacuuion of tbe Bills (vi" 
Appendis). 

(II) Examination of the foUowing Constitution (Amendment) Bill. under Rule 
294 (I) Ca) of the Rules of ~ure:-

• (I) The Cooatitution (Amendment) Bill. 1968 (Ame'ltlf'MfIt 0/ or/it'le 16 and 
substitution of Imide US) by Shri Ram Sewak Vadav. 

• (2) The Constitution (Amendment) Bill, 1968 (Amnadmml of artiele 5) by 
Shri Hem Raj. 

• (3) The Constitution (Amendment) Bill. 1968 (Amendment 01 or/icle 105) 
by 8hri Rabi Ray . 

• (4) The Constitution (Amendment) Bill, 1968 (Amendmml 01 o"tide;· 'i5 
lind 164) by Shri Tridib Chaudhuri. 

Cl4ui/ictJtion and Allocation of time to BilLr 

5. The Members concerned had been invited to pramt before the Commiuee their 
yiewa on their Bills. Dr. Govind Da. and Sbri S. C. Samanta attended the sitring. 

4. After consideril1l all aspects o( the Billa, the Committee placed all the Bill. in 
category 'B' and allotted time for each of these Bills as shown in column 5 of Appendix. 

E"omi1l4lion of thl' Constitution (Amendment) Bills 

5. The Mcruben who had given notices of the Bills had been invited to be pretent 
at the litting. Sarvashri Hem Raj and Rabi Ray attended the silting. 

6. The Committee coru.idered the Bill. and arrived at the following findings as a 
rault of their examination of the Bills:-

Findings Of the Committee . 
(I) The Constitution (Amendmeot) Bill, 1968 (Amendmenl 01 article 16 on4 

substitution of article 555) by Shri Ram Sewak Yadav. 

The Bill sought to amend articles 16 and 555 of the Constitution with a view to 
provide that there should be reservation for the Scheduled Castes, ~eduled Tribes alld 
other backward daMes in the matter ;)f providing employment and prOlDOtion to snvia~ 
and posts in connection with the alairs of the Union or of a State. 

After coruidering all aapec:~ of we matter, the Committee recommended that the 
Member might be permiued (D move for leave (D introduce tbe Bill. 

(2) ~ Constitution (Amendment) BiU, 1968 (Amendment of article 5) by Shri 
Hem Raj. 

-circulated to Members teparately (Bill NOI. 8, 10. 12 and I I of 1968). 
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The Bill wugbt 10 amend article ~ Q( the Constitution M> ~ to pc:oYidct that 
Parliament ma,. by law nitt the \tatul of a Union ttTritOf) to that of a State. 

Alttr cOftlicining all aaperu of Ih(' m;uler. Ihe COlluniuce rccommmded Ihal the 
Mnnber might br prrmiued to mrwc (or It'll"" to introduc(, the Bill. 

(S) Tbe Corutitution (Ammdmmt) Bill. 1961 (Aml'11dmnt' of lIrl;l'Ir 105) by 
Shri Rabi by, 

The Bill lOught to amend auide lOS .n the Comtitution ", ill to do away ";th the 
lut.n"iC'f1cC of Indian Parliament to taw- Brili.h Parliamenl in RUllnJ of powcn. 
privil .. and irnmunitia o( the Howe. Q( Parliament .. mi of thrir Mcmbrn and 
Commill~. 

Ahe:t cultlide:rallK all ;"Ixc" r,1 the maua. the u.nmill~ r~ that the 
Mcmbrr milel .. Lc: pennillt'd tn move (or lea"" to intrudUct" the: Bjll 

(4) The Comlitutiola (AmrndmnU) 6ill. 1968 (A"'~Pldmt'fl' oj .rticks 7S GPid 
1(4) by Sbri Tridib CMudhuri. 

". BiU IOUIhc to amend anidr. 7S and 164 of t~ Constitution 10 as lU drifte 
hom thne anicln rri~nco to lht' Council uf MiniJtn. holdinl olfaa 'durin~ the 
plelaure' ol the Prelident or of &he (~rnur. 

After fO"aideri. all aJpects of the DUtter. the Commi~ ncxamcnded that tbe 
M_ber mist" be peraaillCd. tn 1DOYt" lor lea\'e to iauoduce tM Bill 

7. The COIDmillet' recomlDftlCled th.ll-

(i) the ~lioa and alIoc.atiou 01 linw 10 .U .. at thawn in Appendix. be 
..... 10 .., &be Hou.; aad 

(iil Sarvubri llam Sewa" V.day. Hem Ilaj. Rabi by aDd Tridib Cbaudhuri lie 
permiued 10 IIIOW: 101" leaY~ to introduce lhc:ir CotwiluUoa (AmmdlDeDl) 
Billa. 

Na:w Du .... : It. ~. KHADIl.KAR. 
F.bn .. ry 27. 1911. 
liJii/pw;.~ICI8l9-(JeL). 
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CINi,."..,., 
COIf .. "i,," 011 Pruldlt' ltInftlwt"l· JJau, 

pcf RelOl,diOftl. 



APPBNDIX ._-------_ .. _- ... _-_ ... _ ...• -. __ . __ ._-_._ •... __ .. __ ..... __ ....... _._ .... . 
SI. s ~ of the Bill and tM Member-in-

cbup 
Bill No. (' .. tc,ory Time .1I,ll-

No. allotted ted tw the 
(~nmilt~. 

----------------.----------------
I 2 3 of .---------.------.-.-
I. The Widowen' Re-marri. Rill. 1967 b~' 16.4 of 1967 

Sbri Raghuvir Sin,h Shastri. 

2. The Constitution (.o\mendmcnt) Bill. 1967 160 of 1967 (""'_,..1 of .utid#s ... 80 m.) by Shri 
Shin Chand,.. lh •. 

3. The Rcptescntariun of the Peork (A:nend- I~ of 1967 
ment) Bi.ll. 1967 (1fIUf''' o/~ S«ti0ll7) 
by Dr. Govind Du. 

of. TM Cormitution (Amendment) 8i.ll. 1967 167 (If 1967 
, .... ....., of .,.,i.:I .. 343. 34S m·.) by Shri 
J. M.lmam-

,. The Code of Civil Procedure (Amendment) 2 of I C)68 
BiD. 1968 (o-wu. 0/1«,"" '78) by Shri 
M. N.,..yan Reddy. 

6. The C..onatitution (Amendmeal) Bill. 1968 1 of 1968 
(Sllktinrilrt of IJrtici# )4). "",.""."" 0/ 
tnticlll )44 "e.) by Shri Sr.smo de 
Sequira. 

7. The Conltitution (Amendment) Bill. 1968 ,of 1968 
(........., 0/ lUlieln 8S _ 174) by Shri 
Madhu U,..ye. 

8. The Constitution (Amcadmcnt) Bill. 1968 6 of I_ 
, ............ of 4!'tid. 14 _ 163} by Shri 
Madha u.n.ye. 

9. The Coaarirudon (Amendment) 8i11. 1967 166 of 1967 
U ...... tiIM of IMP III'lic/. 114A) by Shri 
NMbPatl 

10. The Film Induttry Worken 8iU, 1961 by Shri '69 of 1961 
S. C. SamanIa. 

B , hllU. 
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8 I hour 

8 II hOUri' 
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